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THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY) : Have you got anything to 
say to that? 

SHRI N. KANUNGO: All I can say is that 
the Committee can employ, if they find the 
Secretariat of the Parliament incompetent they 
can certainly have their own staff, recruit the 
required staff. They can have their own 
economists, accountants, whatever they like 
subject to the approval of Government But 
from my personal experience I have found—
by working in some committees—that the 
Secretariat of the Parliament is as good as, if 
not better than, that 'of the House of 
Commons. 

SHRI S. N. MISHRA: Sir, here I raise only 
one point, because I am very much worried on 
this account. My point is that this Committee 
should not have an independent body of 
consultants, but the public undertakings 
themselves should have a competent 
organisation of that kind. It should be a 
collective body or a creature of the public 
undertakings. This is what   .   .   . 

SHRI N. KANUNGO: The hon. Member 
can direct the Government to do so or not to 
do so. 

SHRI SUDHIR GHOSH: One little 
clarification, if I may ask. At the end of his 
speech the hon. Minister said that 
parliamentary accountability was the 
Committee's business, but whether the 
undertakings were efficiently run or 
inefficiently run was not so much the 
Committee's business   .    .   . 

THE VICE-CHAIRMAN (SHRI M. 
GOVETOA REDDY) : That also. It is very clear. 

SHRI SUDHIR GHOSH: But the hon. 
Minister does not mean that, does he? 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY) :  The question is: 

"That this House concurs in the 
recommendation of the Lok Sabhf that the 
Rajya Sabha do agree tc nominate five 
members from the Rajya Sabha to 
associate with the Committee on Public 
Undertakings.' 

The motion was adopted. 

THE SLUM AREAS (IMPROVEMENT 
AND   CLEARANCE)    AMENDMENT 

BILL, 1963 
THE DEPUTY MINISTER IN THI 

MINISTRY OF WORKS, HOUSINC AND 
REHABILITATION (SHRI P. S NASKAR) :   
Sir, I beg to move: 

"That this House concurs in th< 
recommendation of the Lok Sabh; that the 
Rajya Sabha do join in th( Joint Committee 
of the Houses 01 the Bill to amend the 
Slum Area; (Improvement and Clearance) 
Act 1956, and resolves that the follow ing 
members of the Rajya Sabha bi nominated 
to serve on the sai< Joint  Committee:— 

1. Mirza Ahmed Ali 
2. Shri Dharam Prakash 
3. Kakasaheb Kalelkar 
4. Shri P.  L. Kureel  Urf Tali 
5. Shri N. Sri Rama Reddy 
6. Shri   Santokh  Singh 
7. Kumari   Shanta   Vasisht   am 
8. Shrimati Tara R. Sathe." 

Sir, in moving this Bill I want t> make 
some observations. This is ai amending Bill, 
and the original Bil! first introduced in this 
hon. House was passed by the Houses of 
Parlia ment in 1956, and that original Ac is 
applicable to all the Union Terri tories except 
to the Andaman am Nicobar Islands, and 
other small is lands. But so far it has been 
extend ed only to Delhi and Tripura. Sii after 
working, that Act as passed b: Parliament, 
the competent authorit: has found some 
difficulties in th practical working of the 
scheme, ani to remove those difficulties, Sir, 
thi amending Bill has been brought for ward. 



 

Sir, you will agree with me that the most 
important things in one's life are food, 
clothing and shelter. Something tangible has 
been done in the matter of food and clothing, 
but I am really very sorry that not much has 
been dona in the public sector or in the private 
sector in the matter of shelter, that is, in the 
matter of housing. There were a few housing 
schemes undertaken by the Government of 
India with the assistance given in the three 
Five Year Plans. We estimated that if the 
public sector was to undertake 50 per cent, of 
the requirements of housing in the country, 
the public sector required more than Rs. 2,000 
crores. But unfortunately, Sir, all that money 
could not be provided so far. So far, in the 
three Plans Government have provided a little 
over Rs. 950 crores. Gradually, Sir. the 
priority for housing has been decreased 
because there are other development schemes 
undertaken by the Government. As it 
happened, in the first Plan, 16 per cent, of the 
total outlay in the Plan was given to housing. 
In the Second Plan it came down to 8 per 
cent, and in the current Plan, the Third Five 
Year Plan, it has come down to 7 per cent. 

Sir, according to the Government's scheme, 
whatever money is available under the Plan 
for the various socia. housing schemes, , that 
they should spend, the Government attach 
special importance to the slum clearance 
scheme in the country. Sir, for that purpose an 
Act was passed, so far a:s Delhi and the 
Union Territories are concerned, in 1956. The 
Government have also asked the State 
Governments to enact similar measures and 
nine out of the fifteen States so far have done 
that. 

Sir, the hon House very well knows how 
people in big cities live; it is really a shame 
for our countrv. Not only in our country, I 
have been to Europe and I have been to other 
continents also and I have seen what 

these industrial areas mean. Unless a city, to 
start with, is developed in a planned manner it 
is every man for himself and the devil takes 
the hindmost. 

Sir, people come to the towns for better 
employment. And not only in our country but 
in almost all the industrial countries except a 
few who have got their own way of putting up 
industries, the industrialists in the private 
sector do not care much for the housing of 
their workers. Our country so far was not an 
exception to this rule. If you go to Bombay, if 
you go to Kanpur, if you go to Calcutta and, 
nearer home, if you go to old Delhi, you will 
see for yourself that people are huddled in 
slums along with their animals, sometimes 
with horse<s.. It is really shameful for any 
independent country, especially for a welfare 
State, that our cities should be  so. 

As far as the slum clearance scheme is 
concerned, the Government from the very 
inception of the scheme in 1956 till the 30th 
June, 1963 sanctioned about 94,400 units the 
actual cost of which would be Rs. 25'40 
crores. And as far as this Bill is concerned, 
for Delhi alone about 43 schemes have been 
sanctioned comprising about 29,000 housing 
units and an expenditure of Rs. 6 36 crores. It 
includes expenditure on acquisition and 
development of land also. 

Sir, let me come back to Delhi. What 
happened in Delhi? When this Act was 
enacted, certain difficulties came up in its 
working. In the Statement of Objects and 
Reasons of the amending Bill we have given 
the main features. But I just wanted to say one 
word about that. The main feature of this 
amending Bill is this. 

Recently there was a lot of unauthorised 
building activity going on in the slum areas 
which had to be prohibited.    That is why 
some provi- 
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[Shri P, S. Naskar.] sion has to be 
made in the amending Bill. At the same 
time, the competent authority will have 
the power to redevelop a clearance area 
before this work is commended by the 
owner, if it is necessary in the'public 
interest to do so. This power has been 
given in the amending Bill. This 
amending Bill, as you will see, is a 
humanitarian Bill. The slum dwellers, 
who deserve the sympathy of every one 
of us in this House, will get relief. They 
work very hard. They work day and night 
and the owners of slums ask them to 
vacate their slums as they like. An 
amending provision has been brought for-
ward to make it obligatory on the owners 
of the slums, who take up improvement 
or re-development work of their property, 
to restore possession of the premises to 
the previous tenants in the improved or 
re-erected buildings at a concessional 
rent, and also no proceedings for the 
eviction of tenants in the slum areas will 
be taken wilihout the prior permission of 
the competent authority. Apart from this, 
there are some minor amendments that 
are proposed. 
■   '       '   y 

Sir. looking at the past debate, I find 
that this House gave all support to the- 
original Bill and, before it was passed, I 
do not think there was even a division. 
Sir, I do not want to say much since this 
Bill will go to the Select Committee and 
the honourable House will have a chance, 
through the Select Committee, to look 
into the details of the Bill. But before 
closing my speech, I would only request 
the honourable House to give its whole-
hearted support to the Bill. 

Sir, we are doing as much as possible 
within the funds available to clear this 
slur on our city life, to help the people, I 
mean the weaker section of the 
population. I come from a congested 
slum area, called Calcutta. I know what a 
slum is. Not much could be done by the 
Government unless there is a proper 
legislation.    Sir, there were quite a num- 

ber of loopholes—I am not talking of this 
particular Act—and the owners of slums 
took advantage of these loopholes. I am 
quite sure with this amending Bill, 
whatever little practical difficulties have 
been found out will be cured. 

With  these words,  Sir,  I move the 
motion. 

The question was proposed. 

PROF. A. R. WADIA (Nominated): Mr. 
Vice-Chairman, Sir, I rise to support the 
Bill very cordially. There are few 
problems which face us so badly as tihe 
problem of housing. The existence of 
slums would not be a credit to any 
country, least of all to a country which is 
supposed to be socialistic. Unfortunately, 
slums are a very old inheritance of 'India. 
It is a huge problem. Frankly speaking, it 
would be difficult to say whether there is 
a single village in India which is not a 
slum. There is hardly any industrial city 
or any small city in India which has not 
got certain portions which are worthy of 
being called slums. It is to the interest of 
humanity and the establishment of the 
good name of our country to clear up 
these slums. 

This Act refers only to the Union 
Territory. But it can serve as a mpdel Act 
for the other States to take up and try to 
remove the problem of slums. Now, Sir, 
in dealing with the slums there are two 
difficulties, or two aspects which we 
have to face. It is a very great temptation 
for a municipal authority or a State 
authority to say that this area or thai slum 
area should be immediately cleared up. 
Notices are issued. People are driven out 
of their own homes whether they are 
willing to do so 01 not. Unfortunately, if 
these people are forced out under 
compulsion, one area may be cleared up, 
but othei slum areas are sure to arise. 
Now that is a very great problem whicl 
we should avoid. To do so we should 
have a little long-range planning anc my    
particular  feeling  is  that  if    c 
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slum, area has to be cleared up, alternative 
arrangements should be provided first. Now, I 
know that this means time and this also' 
means money but it pays in the long run to 
have this long-term arrangement so that peo-
ple are not forced out of one slum area to 
constitute another slum area. They must be 
provided with adequate houses. 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY) : Professor, you may 
continue after lunch. The House stands 
adjourned till 2.30 P.M. 

The House   then adjourned for 
lunch at one of the clock. 

The House reassembled after lunch at half 
past two of the clock, THE VICE-CHAIRMAN 
(SHRI M. P. BHAR-GAVA) in the Chair. 

PROF. A. R. WADIA: Mr. Vice-Chair-man, 
there are two features in this Bill which 
particularly appeal to me and I congratulate 
the Minister on having thought of them. The 
first is that before anyone is permitted to take 
out proceedings for eviction against any 
tenant, before the judgment is given by the 
officer concerned or the competent authority, 
the competent authority shall take into account 
whether alternative accommodation within the 
means of the tenant would be available to him 
if he were evicted. I think it is a very, very 
wise and protective provision because 
sometimes under the pretence of improving 
the property, the landlord wants to evict the 
tenants. The second provision that particularly 
appeals to me is to be found in clause 12. It is 
a very common thing for a landlord to pretend 
that he wants to occupy the building for his 
own purpose or that the building is weak and 
he wants to pull it down and therefore he 
wants the tenants to be evicted. In this case 
also, provision is made that permission may 
be given for repairing a portion of the building 
and it may be neces- 

sary for the tenant to vacate that portion of the 
building or it may be necessary for the whole 
building to be pulled down and a new one to 
be constructed in which case the tenants also 
naturally have to move out; the provision is 
made here, and a very wise one, that such 
tenants will have the right to demand that after 
the building has been repaired or the whole 
building has been reconstructed, they will 
have the priority of getting some sort of 
accommodation in the building, of course on 
payment of a reasonable rent as will be fixed 
by the competent authority. I think both these 
provisions will go very far to soften the 
difficulties experienced by evicted tenants. 

In this connection I would like to 
emphasise the importance of proper planning 
and sticking to it What happens sometimes is 
that very wise plans are laid out but owing to 
pressure of friends or relatives, soine 
exception is made, some odd house in some 
odd corner is allowed to be put tip or a man 
may take it into his head to start building 
without proper authority and then the 
municipal authority does not have the courage 
to pull it aown but is content with a small 
nominal fine. All these things will have to be 
prevented if proper planning is to be effected. 

Further, in view of the extreme scarcity of 
housing in our country at the present moment, 
special encouragement should be given to 
people who want to build houses or flats, one 
of which at least would be occupied by him or 
full encouragement should be given to the co-
operative housirg societies to build flats on 
ownership basis. I think this plan has 
succeeded on the whole very well in the city 
of Bombay. There have been, of course, some 
scandals connected with it. Unfortunately in 
our country you will always find speculators 
who will take advantage of the needs of the 
peop'ie but there is no doubt that on principle, 
this co-operative housing society is very, very 
sound and it does encourage 



 

[Prof. A. R. Wadia.] people to go in 
for them even if tney %re of moderate 
means? But in orct;?r to encourage them 
to do so, some eon-cessions may have to 
be given, rci example, a lower municipal 
taxation ror some years and facility in 
getting ■naterials for building which is 
also very difficult at the present moment. 
People are willing to build but tney tay 
that they cannot get cement or iron. In 
that connection special methods of 
building mignt be thought of. It is very 
necessary 'o carry on a good deal of 
research in house-build-mg, to minimise 
the use of cement cr the use of iron and it 
should be possible to build such 
buildinps and thi.t will go very far to 
solve the housmg problem. 

Lastly I would like to emphasise that if 
the efforts of the Government are going 
to succeed in this case, people will have 
to be educated as to how to live. It is a 
very tragic fact that our people turn even 
good buildings into slums very quickly. I 
can mention an example of that from my 
own city of Bombay which is supposed to 
be very advanced—in some respects it is 
perhaps—but the fact remains that some 
years ago, when the municipal chawls 
were built for the labourers, for a long 
time the labourers were unwilling to enter 
these chawls partly because they felt that 
they would be too directly under the eye 
of the employers. But after some time, 
when this fear was got over and they 
were persuaded to occupy these 
buildings, very soon these chawls have 
been practically converted into slums. It 
means that the labourers did not know 
how to use these buildings. A similar 
experience is to be found in connection 
with the labourers' quarters built by the 
employers themselves. I have myself seen 
the labourers' quarters. They are small 
enough, hardly enough to accommodate a 
big family, but even if there is a little 
verandah, that verandah is covered with 
zinc sheets and let out to somebody else 
and that adds to the congestion, adds to 
the darkness of the 

rooms, prevents proper ventilation and as 
a result of it, even good buildings are 
turned into slums. It seems to me that 
when the Government undertakes to 
spend vast amounts of money on building 
houses for the convenience of the 
labourers or the lower income groups, it 
might be worth while to appoint 
inspectors and the duty of these 
inspectors will be to educate the tenants 
as to how to use them and it they are 
found misusing the latrines or the bath-
rooms or the public staircases or even 
their own rooms, it should be the duty of 
the inspectors to put some pressure on 
them to mend their ways into living in a 
more sanitary fashion. Unless this is 
done, the risk is that after spending a lot 
of money in destroying old slum areas, 
we shall be creating new slums. If these 
dangers are kept in mind in working out 
this Act, I am perfectly certain that this 
Act will go very far in solving our 
housing problem and I congratulate the 
Ministry concerned in this connection.    
Thank you. 

SHRI J. S. PILLAI (Madras): Sir, I 
heartily support this Bill which is indeed 
a very important one. It is important 
because it seeks to provide housing 
accommodation to the people and also to 
clear these slums that we have. At present 
most of these slums are occupied by 
Harijans or backward communities. The 
other day the hon. Minister while 
defining a backward community said that 
backward communities are those that are 
economically backward. Most of these 
slums are occupied by either Harijans or 
backward community people. These 
people are not themselves in a position to 
improve those slums. So it is the duty of 
the Government to improve those areas. 
This work should not be left to the State 
Governments alone, because the State 
Governments with their meagre finances 
are not in a position to cope with this big 
problem. The hon. Minister, while 
introducing this Bill and moving for its 
consideration, said that a lumpsum 
amount has been given to the various 
States. He did not give us the break-up of 
this sum 
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and I hope that in his reply he will give us 
this breakup and tell us the amount given to 
each of the States. 

Mr. Vice-Chairman, this Bill is very narrow   
in   its   scope   because  it  will only   improve  
the  city  of  Delhi  and the slum areas in the 
territories administered by the Centre.    If you 
take the city of Madras, for instance, when the  
late  Shri   Satyamurti was       the Mayor of 
Madras, he had drawn  up a scheme for the 
improvement of   the city and even a survey 
was      done. But owing to lack of finance they 
were not able to cope with the work.    The 
problem  in  Madras  is  that  most   of the 
slums in the city of Madras are owned  by  
private persons.    That    is to say, the land on 
which the slums have risen are owned by 
private persons,   and   as  far  as  the  
Corporation of Madras is concerned, they are 
not able to spend any money for improving   
these   slums.     Therefore,   these slums are in 
a very bad condition.    It should be 
remembered that the people living in these 
slums are poor Harijans or backward 
communities.   They came to live there from 
times immemorial for some hundreds of years 
or so.   At that time these areas were in a very 
backward state.    When    these people came  
and lived  there,  the  place improved.    Now 
the      owners  of these areas want these people 
to vacate that land and the owners want to sell 
off their land.    So,  at least the Government 
should buy this land and give it to the very 
people living there either gratis or for a very    
small    sum of money.    This is very 
important.    The hon.    Minister,    while     
moving    his motion,  told  us that these slums 
are not fit even for animals.   They are fit only 
for being sties    where pigs can roll.   And so, 
cheap amenities such as lighting, provision for 
latrines, drinking water and so on, should be 
provided in these areas. 

Another thing I would like to suggest is 
this. I know of a place where some Harijans 
bought a puramboke land with the permission 
of the Government and they wanted to have a 
housing site there.    After the    site 

had been improved, the Government now have 
levied an improvement tax or a betterment tax 
of Rs. 75,000. I do not know why the 
Government have not realised that these 
people are not in a position to give Rs. 75,000 
for puramboke land. The Government should 
themselves improve these areas and encourage 
the people to own houses of their own. In 
some States, the State Governments simply 
build three-storeyed and four-storeyed build-
ings and then ask the people to live there as 
tenants. They will always be tenants and they 
will never become owners. The Government 
should take steps to see that in course of time 
these people become the owners of the houses 
they live in. This is a very important point. 
The Government, I hope, will take up the land 
and after surveying it, split it up into plots and 
after providing civic amenities in these areas, 
allot these sites to the people and give them 
money also so that they can build their own 
houses, and in course of time the Government 
can recover this amount from these people. 
Thus these people will become the owners of 
the houses in which they live. Only then will 
they be able to teach these people to live in a 
thrifty manner. After attaining freedom each 
man wants to have a house of his own. 

Next I woud like to refer to the point 
mentioned by Prof. Wadia. My hon. friend 
said that we should educate the people. That 
means that the people should have civic sense. 
This is very important. Unless they have civic 
sense, however grand the building may be, 
they will make it a slum. Therefore, we 
should educate the people and develop in 
them this civic sense, iO that they may know 
where to spit, what places should be used for 
latrines and other such things. That is to say, 
their civic sense should be improved. I am not 
going to make any more suggestions. 

I will only repeat once again that in the city 
of Madras the slums are owned, I mean the 
land on which these slums have risen, they are 
owned 
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[Shri J. S- Pillai.] by private persons and 
they are called 'gardens", "Mackay's 
Garden", "Mohammadan Garden" and so 
on. In olden days they were gardens, but in 
these days they are slums. The Government 
should buy these lands and then give it to 
the people either free or for a very small 
sum. I am not giving any more suggestions. 
I only say that this is a very important Bill 
and I heartily support it. 
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"Provided that an owner who is 

aggrieved by a restriction or condition so 
imposed on the user of his land or by a 
subsequent refusal of the competent 
authority to cancel or modify any such 
restriction or condition may at any time 
appeal to the Administrator and the 
Administrator shall make such order in the 
matter as he thinks proper and his decision 
shall be final." 

 
"Provided that an owner who is 

aggrieved by a restriction or condition so 
imposed on the user of his land or by a 
subsequent refusal of the   competent   
authority   to   cancel 

oi- modify any such restriction or 
condition may within such time as 
may be prescribed, appeal to the 
Administrator ____ " 
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"Save as otherwise expressly provided 

in this Act, no civil court shall have 
jurisdiction in respect of any matter which 
the competent authority or any other 
person is empowered by or under this Act, 
to determine and no injunction shall be 
granted by any court or other authority in 
respect of any action taken or to be taken 
in pursuance of any power conferred by or 
under this Act." 
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"In selecting slum areas for clearance and 

improvement, high priority should be given 
to areas predominantly inhabited by 
scavengers and sweepers." 
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SHRI B. K. GAIKWAD (Maharashtra): Mr. 

Vice-Chairman, Sir, much has been spoken on 
this Bill and so I will be very brief. As stated by 
my hon. Mend, Prof. Wadia, if you just look at 
the villages in India, you will find that in every 
village there is a slum. However, I will attach 
importance to the big cities where the position of 
the people living in the slum areas is very 
pitiable. I am very glad that Government is con-
sidering as to how to clear the slums, but there are 
certain aspects on which I will make my 
observations in brief. 

Sir, as stated by my hon. friends we must find 
out first as to why these slums are increasing day 
by day. The reason is very simple. The reason is 
that there is unemployment in villages. 
Particularly those who are down-trodden masses, 
the Scheduled Caste people, the Backward Class 
people, those who cannot earn their bread by 
living in villages, generally those people in order 
to earn their bread go and seek their residential 
places somewhere ia cities, and thus they create 
slums. I do admit that mostly they are Scheduled 
Caste and Backward Class people. So, the chief 
factor before the Government is that   first   of   
all   if   they   wan*    to 



 

[SHRI B. K. GAIKWAD.] 
decrease the slum areas, they must stop 
this thing by giving some sort of 
employment to the people who live in 
villages. If they do not give them some 
sort of employment for their maintenance, 
I can tell this Government that they will 
be inefficient to clear the slums. So I will 
have some observations to make on that. 
The observations are that when people 
come from villages, you will find that in 
the cities, particularly where there are 
latrines, where there are gutters, whatever 
site is available and which is vacant, they 
occupy that site and construct their huts. 
Particularly in Bombay, Calcutta, Madras, 
Delhi and other big cities all these people 
live in such wretched areas. My grievance 
is that when they come there to earn their 
bread, of course it is also the duty of the 
Government to find jobs for them. Even 
in our Constitution it is said that removal 
of unemployment is a responsibility of 
the Government. Government is not dis-
charging its responsibility here, and that 
is why the slum areas are increasing every 
day. When people come to the cities and 
stay there, what is the Government doing? 
As far as our capital city, Delhi, is 
concerned, I find there are something like 
40 or 45 places where there are slum 
areas. Government is trying to remove the 
slum areas and throw these people outside 
the city, something like 10 or 15 miles 
away from Delhi area. And why do 
people live in the city? Because there they 
earn their bread. Many of them, I know, 
are domestic workers. They go and clean 
pots or do some sort of menial work, 
some sort of sweeper's work. By doing all 
this work they earn their bread. Suppose 
you remove them from the city and throw 
them far, far away from the city, it means 
that it will not be possible for them to 
earn their bread. Take, for instance, 
Delhi. I think we have removed several 
slum areas from the city, from Delhi 
proper, and put them at a far off distance. 
I have visited that site and found that it 
has become impossible for those people 
to 

come to this area where they were 
working, and by that the Government ' has 
snatched away their bread which they were 
earning by whatever they were doing. 
From the place which has been given to 
them they cannot earn their bread. 
Naturally we are creating another trouble 
for these people. My request to the 
Government is that it should not be under 
a wrong impression that by forming a 
separate locality for all these people it will 
solve the problem as it was done in the 
past. 

Even today you will find that Sche-
duled Caste localities were always 
situated and even now they are to be 
situated outside the village. In the same 
way when the Scheduled Castes and 
Backward Classes come to the cities to 
earn their bread, they are thrown outside 
the city. It means that we are again 
creating another separate Scheduled Caste 
and Backward Class locality. What harm 
is there if Government constructs houses 
for these people wherever there are 
vacant sites—if the site is private, 
Government should acquire it—so that 
these people can live there and earn their 
bread by doing domestic work? If that is 
not done, I think Government will be 
doing a great injustice to these people. It 
is a good thing that Government is 
considering this Bill, but while 
considering it I should request that unless 
and until some sort of job which will give 
them bread is found, unless and until 
alternative accommodation to live in is 
found, unless and until these are provided 
for them, they should not be removed and 
thrown far away from the city from where 
they are earning their bread. If that is not 
done, Government will be creating 
another danger and trouble for 
themselves. This is what I want to tell 
you. Because people tomorrow will come 
to you and say that giving job is the 
primary responsibility of the Government 
and that Government should provide them 
with jobs. In every city when mills and 
factories are closed, people approach the 
Government and say: 
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In the same way the people will resort to 
agitation and come before Parliament or to 
the Minister and say: 

 

So, while considering this Bill, 
Government should consider all these factors 
and see that these people are provided with 
alternative accommodation in places where 
they will get some work and they will earn 
their bread. It will be too harsh to remove 
them far away under the pretext <rf slum 
clearance. Government is doing a great 
wrong not only here but I have seen in 
Bombay, Calcutta and other big cities also 
that they throw them away. Let them live 
wherever they want, but Government should 
see that some sort of arrangement for their 
work is also made. So, I hope that 
Government will take into consideration all 
these factors and see that these things are 
provided while clearing the slums. With 
these words I conclude my speech. 
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SHRI ROHIT M. DAVE   (Gujarat): Mr. 

Vice-Chairman, I rise to support the   Bill    
which   has   been   brought before the 
House.   As the hon. Minister has already 
explained, the purpose of this Bill is very 
limited.    It only wants to give  certain 
powers  to the appropriate   authority,   
powers   which are found to be necessary 
but which were not provided in the original 
Act, which creates certain problems as far as  
the  appropriate  authority  is  concerned 
and, therefore, certain powers are sought to 
be given to this authority.    This itself is a 
very necessary thing in view of the fact that 
we find that in big cities where the problem 
of  accommodation has   become   very 
acute,   the  landlords   are  finding  one 
means after  another to maintain the slums 
as they are and to create more slums in 
order to exploit the people who  have  to  
live in  the cities  and who have to carry on 
their day-to-day 



 

activities in the cities. Taking advantage 
of the shortage of housing, they are doing 
all that they could possibly do in order to 
get the maximum out of the poor people 
without giving them any adequate service 
in return. It is this aspect of slum 
clearance that is very important, though I 
admit that that is only a part of a very big 
problem. 

What has been done here is to give the 
powers to the authority to remove people 
from one area to a newly-built area, to 
compel the landlords to keep their 
buildings in proper repairs and to see that 
when the people are ejected or evacuated 
from a particular area, those people who 
have been evacuated are put back into 
that very area where new houses are to be 
built. 

As far as the first part of the matter is 
concerned, I think there is some truth in 
the complaint that when people are 
removed from one place to another, 
unless we are in a position to give them 
cheap and efficient transport so that it 
might be possible for those people to go 
from their new areas to the areas of their 
work, there will be a tremendous amount 
of resistance to this programme of slum 
clearance. Slum clearance, therefore, is 
very vitally connected with the problem 
of cheap and efficient transport, and I am 
afraid the authorities have not given 
sufficient attention and have not been 
sufficiently energetic to take this aspect 
into consideration and see that cheap and 
efficient transport is provided where big 
cities are coming up. 

As far as keeping the various houses 
and dwellings in proper repairs is 
concerned, here again there are at times 
legitimate complaints from the house-
owners that they are not given materials 
at the market rate, at the controlled rate, 
and that makes it difficult for those 
owners of houses to undertake the repairs 
and to keep their buildings in proper 
conditions. To the extent that this 
complaint is legitimate, it becomes the 
duty of those  who want  the  slum  
clearance 

programme to succeed, to see that for 
those repairs  and  for  new  constructions, 
materials at the controlled rate are 
provided, so that any programme for    
changing   a   slum   area   into   a modern 
area is properly executed.   It is   quite   
true   that    construction   of buildings 
today is not a very paying industry.    Even 
those who have built their  buildings   in   
the  past   find   it increasingly difficult—
at least in cities like Bombay—even to 
maintain their buildings with the rents that 
they are getting, with the returns on the 
capital that they are getting.   This again is 
a legitimate complaint.   The only possible 
solution to this housing problem is for the 
public authorities to undertake the housing 
construction and to introduce an element 
of compulsion as far  as  the  industries   
are  concerned. Compulsory   industrial   
housing,   and low  cost  housing by public 
authorities is the only answer to the ques-
tion of slum clearance, as far as main-
tenance and repairs and converting a slum  
area  into  a  modern   area   are concerned.    
I do not think the landlords would be very 
much interested in   the   slum   clearance   
programme, looking to the fact that in big 
cities the  rents  are  controlled,  the  
returns are not adequate and therefore they 
are not interested, not because of any 
ideological  reasons,   not  just  because of  
any  desire  to  extend   the   public sector  
to   that   activity,    but   merely from 
practical considerations, looking to the 
fact that it is not possible for him to be 
allowed to charge the rent which he 
considers reasonable, nor is it possible for 
a landlord to keep even his existing 
buildings in proper maintenance and to  
construct new buildings in  order that he 
may only get the old rent or slightly 
revised rent, because these  things are not 
paying. Therefore it may be necessary for 
the public    authorities   to   undertake  
this work.    I am quite convinced that, in 
spite of the tremendous powers which the   
Government   has   got   regarding 
licensing  of industries,  regarding the 
location   of  industries,    these   powers 
are  not being properly utilised  with the 
result that not only the old slums continue 
but new slums grow. 
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[Shri Rohit M. Dave.] 
We might build new buildings, more 

hygienic buildings, more airy buildings, 
more lighted buildings, but as long as the 
pressure of population on the available 
dwelling space in cities continues to 
increase, even new buildings will be 
converted into slums in no time, and I 
think it would be correct to say that the 
money that might be invested in building 
new dwelling places would be wasted. It 
is therefore necessary to see that there is 
proper town planning everywhere, that 
whenever a new industry is to be 
established in a town there are the 
conditions laid down that industrial 
housing will be there and that it will be 
adequate to house all the industrial 
workers that might be attracted to a city 
as a result of that industrial unit coming 
into being there. Not only with regard to 
industrial units but even with regard to 
big commercial houses this condition of 
providing housing to their employees 
should be made compulsory. Unless this 
is done it will not be possible for the 
cities to develop on properly planned 
lines. I am all in favour of rural industries, 
village industries, pumping new life into 
the rural areas, but we will have to face 
the fact that, when there is 
industrialisation, when there is rapid 
growth of economy, when modernisation 
takes place, the cities will grow. The old 
cities have certain advantages, certain 
services are available there, which are not 
available elsewhere, and therefore 
industries will be attracted to old cities. 
Unless, therefore, a very positive 
planning of the industrial location is 
undertaken by the appropriate authorities 
and unless it is insisted that as a result of 
any large-scale industrial or commercial 
or other activity the housing problem will 
not be allowed to be made acute in a 
particular city area, it will be impossible 
for us to solve this issue. Housing co-
operatives have got certain advantages, 
but these are also marginal. In the name 
of housing co-operatives large-scale 
exploitation is going on. This exploitation 
I do not mind much because mostly   this   
exploitation   is   of   the 

people who are in a position to pay. In big 
cities people get rich very quickly, and 
these affluent people have their own ideas 
regarding their status, and one of their 
ideas lies in the fact that they want a 
particular type of apartment, and if these 
people who want a particular type of 
apartments in a particular locality are 
being exploited in the name of apartment 
housing, housing co-operatives, and so on 
and so forth, I have nothing to say. I do 
not wish to enter any plea on behalf of 
them over here, because they deserve 
what they get. But as far as the common 
man is concerned, the middle-class people 
are concerned, the workers are concerned, 
the employees of commercial firms are 
concerned, they are employed in legi-
timate activities and they want housing 
just in order to live like decent human 
beings, and therefore it becomes the duty 
and the responsibility of those who are 
planning these activities and are 
authorised to see that these activities are 
located in the places assigned to them, to 
also see that all these activities are accom-
panied by proper housing, so that the 
pressure of the population on the 
available dwelling space does not become 
so great that even after the old slums are 
removed, new slums are created in no 
time because of the excessive pressure of 
population on the limited resources. 

Only one point, Sir, and I have done. 
As far as this question of civil courts is 
concerned, though I fully appreciate the 
anxiety of my friend, Mr. Chordia, to see 
that the jurisdiction of the civil courts is 
properly maintained and a citizen has the 
right to get redress from the appropriate 
law courts, one has also to consider the 
fact that when legal processes themselves 
become a method of postponing a 
particular reform or obstructing a 
particular reform—when it becomes 
impossible to achieve the object of slum 
clearance merely because people are 
empowered to go to judicial courts and to 
take recourse to judicial processes—it 
does become necessary to empower the   
executive 
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with sufficient powers to see that these 
processes are not abused and that the 
responsibility with which the authorities are 
charged is properly discharged. Under these 
circumstances, I think it is   quite   
appropriate   that   the  jurisdiction of the 
civil courts in certain matters  has  been  
removed.    At  the same time, when that 
jurisdiction is removed    the    
responsibility    of    the authority becomes 
all the greater and it is for them to see that 
they are able   to  discharge  this   
responsibility properly.    If that is not 
done, if the element of arbitration, if the 
element of nepotism, if the element of 
corruption    is    allowed    to enter into the 
exercise of this authority in order to 
expedite the social reform, a time will come  
when  the  people  will   get  fed up   with   
the   entire   idea   of   social reform and 
would rather like to live in the conditions in 
which they are today rather than under the 
more and more enhanced powers for the 
future which they may misuse.   Therefore, 
I entirely agree that the jurisdiction of the 
civil courts should be removed in this 
particular case.   But I would l:ke to stress 
that the authority should be extremely  
jealous   to  see   that    this authority is not 
misused and that the authority is exercised 
merely for  the achieving of the objective 
which the Bill has in mind.      It is because 
of these considerations, Sir, that I whole-
heartedly support the amending Bill which 
is before us.    Sir, I thank you. 

SHRI P. S. NASKAR: Sir, for about an 
hour and a half hon. Members spoke on 
this Bill and I am thankful to my hon. 
colleagues. The advice that they have 
given will go a long way to help the 
Government to formulate their policies 
regarding the housing schemes, the slum 
clearance schemes. 

Sir, a few points have been made out in 
the speeches of the hon. Members. I want 
to take them up one after the other and I 
am quite sure the Select Committee will 
give its due consideration to the speeches 
delivered by the hon. Members. 

Sir, Prof. Wadia suggested that a 
certain model Act should be formulated 
for the improvement of the slum areas in 
different States. As I said, Sir, in my 
original speech, nine out of fifteen States 
have enacted legislation for improvement 
and clearance of slums. The purpose of 
this amending Bill is restricted to the 
Union Territories. It is quite true, Sir, that 
there are slum areas in all the big cities in 
our country. The States are authorised to 
enact legislation to do the needful. So far 
as Delhi is concerned, the Central 
Government have taken measures and this 
amending Bill has been brought forward 
to help the appropriate authorities to go 
ahead with the improvement in the slum 
clearance work in Delhi and other Union 
Territories. 

Sir, Prof. Wadia said something about 
the rental housing schemes and facilities 
to be available under that scheme. Such 
facilities are already there for slum 
dwellers. They can purchase houses, they 
can form housing co-operatives for low 
income groups. But in that case, as it is 
today, there is no subsidy. Our slum 
clearance scheme is for giving houses on 
rental basis specifically. But if the 
dwellers want to purchase a house in the 
Union Territory, they can do so. We have 
allowed in Delhi the occupants to 
purchase such houses for themselves. But 
such houses will be only in the 
Government housing schemes. The 
purpose of this Bill is to lay down 
something for the private owners of 
slums. 

Professor Wadia mentioned about 
research being done in cheap materials 
for constructing houses. We have already 
an organisation, called the National 
Buildings Organisation. That particular 
organisation looks into not only things 
like cheap materials but also designs and 
other allied matters and we want that 
organisation to improve. 

Professor Wadia also m^ ioned | about 
civic sense and all tha.. I do 1   not want to 
go into that.   Ev; y one 
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[Shri P. S. Naskar.] of us is quite aware that 
if one does not mind his own civic sense, 
nobody can make him mind it. I am quite sure 
that in our country the social organisations 
and the municipalities have been doing the 
needful in the matter. 

Mr. Pillai said som^tHing about the 
Harijans. There nay be the problem of Harijans 
living in separate slum areas in the villages but 
in the towns— I come from a big city like 
Calcutta— there is no question of Harijans or 
non-Harijans; that question does not arise. You 
will be surprised to know that there is no such 
problem as caste Hindus and Harijans so far as 
slum areas in the big cities go. In the slum 
areas there is only one class, tbe economically 
poor. Irrespective of caste and creed they live 
in slums. There you will find a Brahmin who 
is economically weak occupying the next room 
to a Harijan. So the question of the Harijan 
problem specially in the slum areas does not 
arise. The problem is one of the economically 
weaker section of the population in the city. 

SHRI B. K. GAIKWAD: A big majority of 
them. 

SHRI P. S. NASKAR: I cannot say a big 
majority but it is so. 

SHRI MEHR CHAND KHANNA: 
Unfortunately, they are poor. 

SHRI LOKANATH MISRA: Let us agree 
that this socialistic pattern has created a new 
caste. 

SHRI P. S. NASKAR: Mr. Pillai wanted a 
break-up of the figures about the assistance 
that has been given to the various States in the 
country. Mr. Pillai comes from Madras. 
Because he made a special reference to 
Madras I can give him the figures. I can give 
the figures about all the States but for his 
information since he mentioned only Madras I 
will give the figures. Since the very inception 
of the scheme in May 1956 till the 30th June, 

1963, in the Madras city the sanctioned units 
of the dwelling houses under the Slum 
Clearance Scheme were about  14,900 at the 
approved cost of 

j Rs. 2.75 odd crores. The hon. Member also 
mentioned about the problems of Madras. Sir, 
it is a State subject. About once or twice a 
year the Housing Ministers of all the States 
meet in conference and discuss the various 
problems, not only this slum clearance 
scheme but all the social housing schemes. 
And I can tell the hon. House that the States 
are quite aware 

j of the problem and they are doing as much as 
is practicable and possible under the 
circumstances. He mentioned about a 
particular co-operative purchasing a piece of 
land at Rs. 75,000. I do not know that case. 
But as I talked to the hon. Member, Mr. Pillai, 
I advised him to take up the matter with the 
State Government and, if necessary,  I  could 
help him. 

Mr. Chordia made a very eloquent speech. 
My hon. friend is a very eloquent speaker. I 
concede him that point. But I am very sorry I 
cannot reply him in Hindi because I am not so 
well up in Hindi. He will forgive me for that. 
He said that the slum clearance problem was 
not the outcome of the socialistic pattern in the 
country and all that. It is true that slums are 
not the outcome of the socialistic pattern of 
society as envisaged by the Government. As 
one hon. Member has just mentioned—I do 
not want to repeat the history to the hon. 
Member. He is not less educated than I am   .   
.   . 

SHRI MEHR CHAND KHANNA: It is a 
heritage. 

SHRI P. S. NASKAR: I do not want to call it 
a heritage but I attribute it to the foreigners 
who came to this land just for exploitation. For 
the first time this Government—many a 
socialist country has done it; I do not want to 
name them—has taken it up after 
independence. Since how long we are 
independent you know it very well,  Sir.    The 
Government is quite 
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serious and sincere to uproot this evil. In our 
social life, specially in the I cities, we have 
made a beginning. In 1956, when the scheme 
was envisaged, the Central Government wanted 
to give 50 per cent, as a sort of loan, 25 per cent, 
as subsidy and the rest 25 per cent, to be 
contributed by the State Government. In 1958, a 
Committee was set up under the Chairmanship 
of Shri A. K. Sen to look into the problem of 
slums in the cities. That Committee made 
certain recommendations. One of them was to 
increase the subsidy and we have done so. 
Another was to give special emphasis to big 
cities like Bombay, Calcutta, Madras, Delhi, 
Kanpur and Ahmedabad—and that has been 
done—and to undertake large-scale acquisition 
and development of land for the housing and 
slum clearance programmes. That problem is 
also being looked into. 

4 P.M. 
The other day my senior colleague, in his 

reply to the other House, said that our present 
Finance Minister told him that we can go 
ahead with the social housing schemes, 
specially for the weaker sections of our 
population, and the fund as required, the 
Finance Minister will try his best to provide 
and we are very thankful to him and we shall 
go ahead as much as we could under the 
circumstances. In the social housing schemes, 
we are giving most emphasis to Slum Clear-
ance Scheme because, as you know, the Slum 
Clearance Scheme is specially a headache in 
the industrial area. Prof. Wadia mentioned 
about the industrial licence by which the 
industrialists should be made to provide 
houses to the workers and all vhat. It is true 
that we should have the co-operation of all the 
people who have got industries in the 
industrial areas in the private sector as the 
Government also is doing its best in the public 
sector. Without the cooperation of the people 
who have business like industries or other 
things in the cities, if they do not come for-
ward   to   help   the   Government   by 

building houses for their own workers, the 
slum clearance may not be possible to 
achieve at a much quicker pace. 

I come to Delhi. Delhi has a Master Plan. 
We do not now allow the development of 
industries and the slums anywhere as they 
like. Industrial areas have been located . . . 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Are they together, industries and 
slums? You put them together, 

SHRI P. S. NASKAR: What is a slum? The 
definition of slum is, it is a most congested 
and dirty place in the city. In a big city like 
Calcutta or Bombay, such places are within 
the industrial belt, not in the residential area, 
because so long the industrialists did not care 
to build houses for workers and that is why I 
said they are huddled in a sort of hovel. Delhi 
has the special problem of what you call 
'Katras' and other places. It is a peculiar 
problem of Delhi. These are owned by private 
persons and industries. This Act was passed in 
1956 to deal with such Katras in Delhi and 
this amending Bill has been brought to 
expedite or to remove certain difficulties. 

Shri Chordia mentioned about two sections 
10 and 37. I will explain and that will 
convince him why we want to bring the 
amendment. The working of the Act has 
revealed certain practical difficulties. In the 
case of slum areas in which all the buildings 
have to be demolished and reconstructed, 
section 10 of the Act lays down that the owner 
will be given an opportunity to re-develop the 
area according to the plans approved by the 
competent authority. The authority has no 
power to re-develop the area itself 
immediately after passing the clearance order. 
It can take up the development work under 
section 11 only after expiration of 12 months 
of the date of the slum clearance order, if the 
land is not in the process of being re-
developed by the owner. There may, however, 
be cases in which, for reasons of urgency it 
may 
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[Shri P. S. Naskar.] be necessary lor the 
competent authority to re-develop selected 
slum areas without asking tine owner to do 
so. 

Again he referred to injunctions and one 
other hon. Member also mentioned about 
the power of withholding injunctions. As the 
Act is being administered for the last two 
years, we found there was a little practical 
difficulty and that is why this amendment 
has been brought. I can assure you that it has 
been brought in the best interests of the 
dwellers. Sometimes some people take 
advantage by taking injunction and the 
whole progress is delayed. It is desirable 
that the competent authority should be 
armed with adequate powers and the slum 
clearance schemes implemented 
expeditiously. The work of the competent 
authority has, however, been hampered by 
the issue of temporary injunctions by the 
civil courts in suits instituted against the 
competent authority. The existing provision 
of section 37 is not adequate. That is why 
this amendment to that particular section has 
been sought. 

 
SHRI P. S. NASKAR: That is a very big 

problem concerning all of us, as 
representatives of the country, not only the 
Government. I keep it out of this discussion. 

Shri Deokinandan Narayan spoke very 
eloquently and said about decentralisation  
and spoke    about    the 

SHRI P. S. NASKAR: Mr. Chordia 
spoke about unauthorised construction in 
the slum areas. If Mr. Chordia would 
look into the Bill, he will find that one of 
the amendments, that we want, is to stop 
unauthorised constructions in the slum 
areas. The provision is there in the 
amendment. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : You were not here. Mr. 
Dave replied to your point. 
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population in the towns from the villages. He 
wants that the people should not come from 
the villages and there should be enough provi-
sion made for their livelihood in the villages, 
so that the towns may be spared these slums. 
That is a good proposal. Our Government 
wants to do everything to all the sections, es-
pecially for the weaker sections but it does not 
come within the purview of this measure. So I 
keep it out new fc I can assure Mr. Narayan 
that the c earance of these slums by the pri-V 
ite sector in this manner, as sought in the 
original Act as well as in this amendment, will 
help the Harijans— I am myself a Harijan for 
your information—to have better life and to be 
less exploited by the owners of t'.ie slums. 

SHRI MEHR CHAND KHANNA: YOU are  
a Harijan owner. 

SHRI P.  S.    NASKAR:     Not    only 
owner, I am a victim also. 

SHRI MEHR CHAND KHANNA: Ac-
cording to Mr.  Gaikwad   .   .   . 

SHRI P. S. NASKAR: For that provision has 
been in this Bill and in the original Act. When 
the original Bill was introduced in this House, 
it had the support from all the sections of -the 
House and there was no voting and I do expect 
that the House will recommend that this 
measure goes to the Select Committee and as 
and when the Select Committee sends it back 
for the consideration of the House, the House 
will pass the measure as the House wants it. I 
say this because: it is a humanitarian cause 
and it will help hundreds who suffer, in the 
sense that people who are economically 
backward, they are exploited. With these 
words, Sir, I move that the motion be  
accepted. 

THE VICE-CHAIRMAN  (SHRI M. P. 
BHARGAVA):  The question is: 

"That this House concurs in the 
recommendation of the Lok Sabha that the 
Rajya Sabha do join in the Joint Committee 
of the Houses r the Bill to amend the Slum 
Area*. (Improvement and Clearance) Act, 
1956, and resolves that the following 
members of the Rajya Sabha be nominated 
to serve on the said Joint Committee: — 

1. Mirza Ahmed Ali, 
2. Shri   Dharam   Prakash, 
3. Kakasaheb   Kalelkar, 
4. Shri  P.   L.  Kureel Urf Talib 
5. Shri N. Sri Rama Reddy, 
6. Shri Santokh Singh, 
7. Kumari Shanta Vasisht, and 
8. Shrimati Tara R. Sathe." 

The motion was adopted. 

THE INCOME-TAX   (AMENDMENT) 
BILL, 1963 

THE MINISTER OF PLANNING (SHRI B. 
R. BHAGAT): Sir, I beg to move: 

"That the Bill further to amend the 
Income-tax Act, 1961, as passed by the Lok 
Sabha, be taken into consideration." 

This Bill seeks to amend section 33 of the 
Income-tax Act, 1961, relating to grant of 
development rebate, so as to increase the 
quantum of this rebate in respect of machinery 
or plant installed in the coal-mining industry 
during the three financial years from 1963-64 
to 1965-66 from the existing rate of 20 per 
cent to 35 per cent of the cost of the new 
machinery or plant. 

The object of this provision in the Income-
tax Act for the grant of development rebate is 
to provide an incentive to assessees for 
making investment in new machinery or plant 
so as to promote the industrial development of 
India. The rebate takes the form of a 
deduction of an amount, calculated  at  a  
specified  percentage 


